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Order dted 3.i2420O 

Th.is, Og 	 icatign has b - 	2ei ror 

quashing the ordor at ?true>utc_3 and 5 with praer fr 

redrawine un the seniorit I olving the ajDplcflts 

Learned Special counsel for the rescndents Shri S.S. 

iiohanty has filed a Nemo after serving copy On the Other 

side 

We have heard Shri H.P 	learned counsel 

for the cetitioners, Shri U .3 ohaotra, learned Add1. 

tandinqCouns1 for espondent No.1 and Shri SeS.Mohantv, 

learned soeclal cOunsel anuearincj on behalf of the other 

departnental respendents, Shri i3hanty has filed a Memo 

statIng that during j)efldeflcY of thIs 0 .A., Additional 

Commissiuner Of Provident Fund has issUed Circular dated 

2 3.5.2001 directing ref ixation of seniority on the basis 

of the erinciole lid down hyt('e Madras hnch of the 

T r:Wunal which has bec uph1d by the Hone ble SUreme 

UOu.t± v Id Civil Anpeal ho.. 4 5&59/92 enclosed to the 

Memo,. It is submitted cy the learned special counsel tht 

as the soui. :)rlt y is oulnp t 0  be drawn u, in the llqht of 

the principles decided as ab eve, this U.A. his become 

infrucuous. Shri Rh, the learned counsel for the net Itfoners 

submitted that in 	Order dated 23, 5. 2001 direcC log ref iat ion 

uf seniority, it 	hs beri 	soE'cifjcally mentioned in Para'-12 

that theseniority list preparEd and I inalised in resoect  of 

anr cadre in the Re::icn consecent upon specific d!rcct.i on 

f the C AT , and Hiqh CCu rL 	not be :eoperied ard 

therefore, whil drEcTiop Un the seniority list afresh thIs 

direction in Par"1 2 must. be ;cru1 :us1y P c1lo.:ed After 



ieajjq :e -rid CCufl,(i r 	the 	 huid t 

the C 	h s become infructucus in view of the f ct 

the depsrtmentai wi tharities have already di rectd f or  

tix&tiOi of enirrity Jr3 	ic also direct that wh1l 

drawing .0 cE the snirity lirt afresh, inrtructior 

in Para12 at the circular dated 23..2001 should be. 

sci:UpulC;us.L'y f Liliwo 

With the bov0 Oi)Sc at ion, 0 .A is disjosed of 

WAX
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